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Notices of CA 56/PB/2016. The other applicatlon i.e. CA s5/P8/2016 has beei
filed by the Respondents (ln cP 52(NDy2015 who rs Petitioner in cP 61(ND)/2015) with
a payer for issuance of di€ctions to immediately sign cneques/rcmittances slips and
other instruments in respect of the paym€nts to be made by as mentioned in paras 13

& 18 of the appricaiion. A further dire€tion has also been sought by the Respondent

No. 1 to sign all cheques which are presented wlthin three days to Respondent No. 1 in
respeci of payments to b€ made by Respondents No. 3 & 4 in view of the s€ttlement
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3. In the table under para 18, the following r€mittances and paym€nts a€ rcqulred

to be made w Resoondents No, 3 & 4 |

5.No Beneficiary

the Rl
No. I

I Statr salary

March 20t6,
April, 2016,
i,lay, 2016,
Juft, 2016 &
Julv, 2016)

4,24,956 July 15, 2016

luly 25,2016

2 Stafr salary

March, 2016,
April, 2016 &
MaY, 2016

176,890 ItIy 15,2016

Juy 25,2016

3 TDS on statr

2016, l,4ay.
20\6, lune,
2016 & luly,
2016

29t,M lut 15,2016,

luly 25,2016

4. (r4ls s.c.

Co.)

618,750 April 09, 2016
July 15,2016

July 25,2016
5. TDS on CLB 60,350 luly 15, 2016

luly 25,2016
6 300,000 Jlly 15, 2016

July 25,2016
Total 56,97.4t2

4, The deiails of payment reproduc€d above are duy glven h para 13.

5. Ld. Counsel ior tne Respondents (Petitioner in CP 6(ND)/2015), at fte outset,
se€ks that all these ch€ques shall be sigr€d wilt n three days wltlDut raising any
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6. ln vlew of the iair sbr|d bken by S|e Ld. Counsel for the non-apdrant -
Respondents (Petiloner in cP 61(ND)/2015) tne application (ca 55/PBl2016) as

allowed, Let the payrpnts be made in accordance with the tabl€ in the prcceding

paragraph by signlng the chequ6.

7, The Audltor shall also submit their report, as already directed in the earlier order,

8. CA 55/Pal2016 stands disposed oi

Nodces of the application (CA ,51W20r6) - Ld. @unsel for non-applicant
Resporident accept notice and copy of the applicaton slands seNed on him.- Redy,
ary be filed b€forc the next &te of headng.

Un on 24.8.2016.
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